
(\D:~- 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAU BENCH 

AT HYDERABAD 

O.A .No.1298/93 
	

Date of Drder:15.10.93 

1 .5 .K.Masthan 

2.Ch.Nagaswara Rao. 
Applicants 

Vs. 

1 .The Senior Superintendent of Post Offices, 
Guntur, Division A.P. i 

2.The Director General, Department of Posts, 
Oak Uhavan, Sansad flarg, New Delhi - 1. 

1. Respondents 

Counsel for the Applicants 
	

Mr.Krjshna Devan 

Counsel for the Respondents 
	

Mr .N .R 0ev are j 

CUR AM: 

THE HON'BLE NR.P.T.THIRUVENGAOAM : MEMBER (Dr1N.) 
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OA.1298/93 

audgement 

(As per Hon. Mr. P.T. Thiruvengadam, Member (admn.) 

Heard Sri Kfjshna Devan, learned counsel for the 

applicants and Sri N.R. Devaraj, learned counsel for the 

respondents. 

2. 	The two applicants in this Oh were working as 

Postman, in Guntur Head Post office and flangalagiri I-lead 

Past office resectiv9ly. In the years 1988 and 1990 

respectively, the applicants qualified as postal Assistants 

through Departmental examination. Prior to promotionj 

to higher cadre, the first applicant underwent induction 

to Postal Assistants Training at PIG, Plysore, from 

23-10-1989 to 12-1-199P and the second applicant under 

went the same training at flysore from 24-12-1990 to 

15-3-1991. The training jrogramme is residential and 

the board and lodbng at the training institute are 

compulsory. 	This QA has been riled for reimbursement 

of ness charges and jth of dtly allowance for the period 

of training as above asthe same was not allowed by the 

administration (Respondents). 

3. Incordance with the Government of India orders, 

quoted below SR 164 at Item(5)3 of Suamy's Compilation 

of FR&SR Patt-II,.Trasjelling Allowances at page 192 

outstation participants inses as aiove are eligible for 

actual expenditure on board and lodging plus *th of full 
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daily allowances. Hence, the applicants are entitled 

for the amount claimed by them. The above point has been 

squarely covered in the order by this Tribunal in 

OA.741/93. Accordingly, the applicats are entitled for 

reimbursement of mess charges plus *th del. ly  allouance for 

the training period at PTC, Plysore, as prayed for. It is 

needless to add that any amount pad towards the reimburse-

ment of the above charges already by the administration 

can be deducted. 

4. The DA is accordingly ordered at the admission stage. 

No costs. This order has to be implemented within a period 

of six months from the date of receipt of the same. 

1 

I 

(P.T. Thiruvengadam) 

Member (Admn) 

Qated : October, 15. 1993 	ADy. Registrar( udi ) 
Dictated in the Open Court 

copy to:- 

sk 
The Senior Superintendent of Post Offices, Guntur Division, 

A.P. 
The Diractor General, Department of Poets, Oak ahavan, 
Sansad Marg, New Delhi-i. 

One copy to Sri. Krishna Devan, advocate, CAT, Hyd. 

One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd. 

One copy to Library, CAT, Hyd. 

One spare copy. 

Rsm/- 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYLERABAD BENCH AT HYDERABAD 

THE HON'ELE MR.t

7l 

STICE V.NEELADRI RAO 
VICE CHAIRMAN 

fl 

THE HON'BLE MR.A.\B.GORTHI :MEMBER(A) 

THE HOIVDLE MR.T.I-iANDRAsEfl-jAR REDDY 
/ 	 MEMBER( jua) 

AN 

'THE HON'BLE MR.P.T.TIRUVENGAJ)AM:M(A) 

Dated: 	 1993 

QRDEWJUWMENT: 

O.A.No. 

Aa4itted and Interim directions 
is1ued 

Al owed. 

Di Osed of with directiods 

Dimissed. 

Dismissed as withdrawn 

L4smissedfor default. 

Rejected/Ordered 

as to costs. 
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